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Vishnu Gopal Shukla, son of
Shri Chatur Bhuj Shukla aged
59 years, Resident 0f610/3 M
District Jhansi.

(By Adv: Shri A.R.B.Kher)
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Union of India through

Central Excise and Cust

New Delhi.

(By Adv: Shri C.S.Singh)

i

Assistant Collector, Cer
Excise Division-1, Kanpt

O R D J

n/No.704 of 1993

I .Ch

7

about
silaganj

A

G

s Applicanti

rsus

hairman
ms;,

d

1tral

Ar .
\

... Respondents

|
|

n
4

R(Oral)

(By Hon.Mr.Justice R.R.K.Tr1

ivedi,V.C.)

by this application u/

$ 19 of the A.T.Act 1985 the

applicant has prayed for a
to reimburse the amount of
from his salary.
of Rs.940/- which was less
1.10.1991 to.30.4.1992. TH
is that thoggh the salar

objection of the audit pa

junior to hih were allowed

Learned counsel for the ap

the order dated 1.12.1987 w

and seven others who were g

1

He has ai

B

1

1

direction to the respoddents
Rs.6186/- which was deducted

ayment

so requested for the p
| |

aid to him during the period
e grievance of the appiicant
-t the applicant on the
-ty was reduced but p#;ersons

to retain the same salary.

hlicant has placed pbefore us

hicant

:
romoted as Superintendents in

hich shows that the app

B SN o

7D o N T i




-t

e
~e

N
.
.

Central Excise and their salary was fixed @ Rs. 2300/L
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